IN THE CENTRAL ADMINISTRAT;u% TRIBUNAL : HYDERABDAD QENCH
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Dt. of Decision : 08-03-95.

-"8.A. No. 2B4/95.

1‘ .'i' Vazir 'Ali Mohaboob Ali .+ Applicant.
| .
Us
(™ Q/C/lef Personnel 0Officer,
p\\> * st Rly, Rail Nilayam,

i\ (_1.//// Sacunderabad. :

e Z e L‘.eneral Manager,

' 5C Rail Nilayam, ; ‘
C \ cunderabad. ! |

/“\ KJ\ /3. Union of India rep. by

\\

the Member Staf?f, .
Ralluay Board, Rail Bhduun,

—

/

/ New Delhi. .. Respordents.
; ,
-
3
f - - St e
§
; , Counsel Paor ‘the Applicant . My, G.Y. Subba Rao

\_’, .
i Counsel for the Respondents . Mmr. D. Gopal Rao, SC for Rlys.
JN
S
h CORAM:
i THE HON'BLE SHRI JUSTICE V. NEELADRI RAQ : VICE CHAIRNAN

THE HON'BLE SHRI R. RANGARAJAMN. : MEMBCR (ADMN, )
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1. The Chief Personnel Officer. S Ce Rly,
. - 7. mailnilayam, Secunderabads ' *
2. The General Manager,. 5.C.Rly, gailnj.layam, .
: secunde rabad. - . '
3, The Membey Staff, Unieén of India,’ .
Railway Beard, Railbhavan, NewDelh:L.
J/One copy to Mr.d.v. Subbe- Rao, Advocate, CAl‘ Hyd - =~ == =
5. One copy to Mr.D. GoPal Rao, 5C for Klys, CAT Hyd.
6. One copy to lerary, CAT. Hyd. o
P .+ 7. One spare copYe. ' /
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4, OA No.192/90 was decided by an order of this
Tribunal dt. 4.3,1993 wherein one of us (Mr. Justice v.
Neeladri Rao, Vice=Chairman) was a party to that judgment.
The applic§nt"ip this OA who waSj.also.prompted as

Head Clerk claim stepping up of his pay with respect

"to his junior on similar grounds. That OA was allowed - -——

by thlS Bench. SimJ.lar OAS No 195/90, 312/90 313/90

and 1314/90 filed for the same relief were -aleo digoosed

of by order dt. 4.3.1993. points involved in those OAs
were identical to the points covered in OA 192/90.

Sip Nos.12651-54/93. filed by the respondents in the

above 4 OAs. viz. Oa Nos.195/80, 312/92, 313/90 and 314/90
against the decision of this Bench was dismissed by
Supreme Court by its order dt. 18.11.,1993. 1In view of

the above, the deciSiéﬁ-of this Bench'in OA N0.192/90

had Lecome final. As the applicants in this OA are

. simila.rly:-si‘.tu‘éted,,:s?-wemfolﬁlou.wthe,judgment in OA No.192/90

in this OA also and give the same direction viz:-

The stepping up of bay of the applicant as
Head Clerk has to be made from the date on which the pay
of his junior is higher than ﬁis nay. The arraars on
such figation have to “e paid within three months from
the date of receipt of a copy of this order. As the
applicant here;p hsd retired from service on su eraunustion,
his termanal benefits have to be refixed taxing intod

account the revised pay if required and arrears of the

: termidal benefits, 1f any,_hgyg,tq;pnggyg;aggording}yf

B ﬂThe Ca is. ordered accordingly at:the admL551on—- o

stage itself. no costs ] s e 2 f“;”@kii?_f
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IN THE CENTRAL 4DMINISTRATIVE
TRIBUNAL :: HYDERABAD BEMCH AT

HYDERAB AD
C.P.No, of 1995
in 2
O.h.No. 284 of 1995
Between
Vazir Ali Mohaboob
Al ees  dpplicanty
Applicent”
and
| Cor -' sci R,Dube
) L) Y'
N (o - Talalge CPO/ SCR/SC ~
"bk (30\{3 me . ‘ 1%[ 3¢ and/ Encglther sen Reapondmts/
Foe D063 ' " Respondents
(,:r’rf” - 9;50@5 7. CONTEMEL PETITION UNDER SECTION 17
: i ’ OF CAT: ACT: 19550 H
‘ - | ™ )
s “\s‘m; .
p <.:3j,§ﬂ o~ % [_)ZQJL\/TI
/2 nCENED ﬁg%
16|82y
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*  Filed bys .
M/8 GeV,Subba Rao
N, Ethirajulu,
Advocates,
191?23Q/ 33,
Cbikkau;gal'li%
 Hyderabel=-20 y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

K
CiP. 65/95
in
0.A. 284/95. ' Ot. of Decision : 7-12-95,
Uszit’ Ali Mohaboob Ali .. Applicant.
\/s
te &DIL Ny UDUEY, "

Chief Pegrsonnel Officer,
5C Rly, Rail Nilayam,
Sscundarabad.

Gensral Manager,
SC Rly, Rail 'Nilayam,

Secunderabad. .. Respondents,
3
Councsel far the Appliceant ¢ Mr. G.V.S5ubba Raa
€ Ounsel for the Respord ents : Mr. D. Gopala Raoc,Addl.CGSC.
CORAM:

THE HON'SLE SHRI JUSTICE V. N EELADRI RAO : VICE CHAIRMAN

'THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Shei R.Dubey, Chief Personnel Officer,
5i{C.Rly, Railnilayam, Secunderabad.

®ri V.Kalikavatharam, General Manager,
S.G.Rly, Railnilayam, Secunderabad.

One copy to Mr.G.V.Subba Rao, Advocate, CAT.Hyd.
One copy to Mr.D.Gopals Rao, &C for Rlys, CAT.Hyd.
One copy to Library, CAT.Hyd.

One| spare copy.




C.P. 65/95
in
0.A. 284/95. Date of order: 7.12.95

A ORDER

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

"

b ’ LY
A

. . , Heard Shri G.V.Subba Rao, learned. counsel for the

Qi po el b e van -

- c-=@ sy amAina fonnsel for
‘the respondents. |

2. It 1is stated- for the respondents that SLP has been
filed against the order in the OA and the same is yet to come up
for consideration and the Apex Court has grahted stay in the
order in OA 600/94 which is similar té fhe order passed in this

OA.

3. In view of the same, it is just and proper to pass the

-followihg order:

"If special mention is not going to be made in the Apex
Court by the end of February 1996, for prayer for stay, the same

has to be paid with interest at the rate of 12% per annum, from

1.3.1996.
4. ~ The CP is ordered accordingly. No costs.ﬁf
R.RANGARAJAN) (v.NEELADRI RAO)
MEMBER (ADMN.) : VICE CHAIRMAN
, DATED: 7th December, 1995.
[ ‘ ‘ Open court dictation. ]
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IN THE CEXNTRAL ADL"IINJ.SmR:‘LiIVb TRIE
. HYDERABAD BENCH AT HYJRRABLD'

THE HON'BLE MR.JUSTICE V.}\IL LADRIRAD
VICE CH IEMZY

AND . \/

THE HON'BLE MR,R.RANGARAGAN 3M(A)

DA’I‘EI‘):I_)' ~|) -1ac=
TN

'ORDER/JUDGMENT

Rty Ul
0.A.No, &@u\\“\ i

T ANO,. (W.P.NO, )

Admitted and Interim dirsctions
Issued.

; Allowed, -

Disposed of with directipons.~
Dismissed.

Dismissed as withdrawn )
Dismissed for default. \§\“;TW/.
Ordered/Re jected.

No order as to costs. \/////
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